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26/12{03 | order dated 29.12.2003

Heard Shri $.K.Swain, learned counsel
for the gpplicant and shri C.R.Mishra, learned
Addl.Standing Counsel(on whom a copy of the
0.A. has been served) appearing on behalf of
the Respondentse.

Applicant (Shri T.K.Baral) has filed
this Original Application under Section 19 of

the A.T.Act, 1985, seeking a direction to the
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Q. v 22122 | Regpondents/Railways te provide him an

W

employment under Rehabilitation Assistance

C fsza it DY—“Q’W
AMNMA Lﬁr"w 4" ==y Scheme.
t
A s Pl hn¢4r5k“ The father of the applicant entered
e frs v o2~ | into the Railway service during 194546 and,

FJ“*?%%””Q ”ﬁ”’ Comre) while in service,he met with an accident on

18.10.2003 and died prematurely on the spot. On

\)%/gH 1.12.2003, the applicant represented to the
m/\'\\"k \n/df/u; D’) Railways for providing him an employment on

compassionage gfound in order to remove the

\“ '> distressed condition of the family. A Legal

‘ Heir Certificate was issued by the local

Tahasildar on 12.12.1003,aa§;£he local Sarpanch
o 15V 2ODD calbouk

wBo certified,the distressed condition of the

family. The applicant's mother made a

representation last on 17.,12.2003 for providing

a compassionate appointment in favour of the

applicant,

In the aforesaid premises, without
wasting any time, this O.A. is digposed of at
the admission stage with direction to
Respondents to give immediate consideration

ne o Ur Apploant
to g;? grievancexfor providing an employment,

on compassionate ground, and, consequently, to
pass necessary orders within a period of 60 days
from the date of receipt of copies of this
‘order.

Send copies of this order along with

. J
‘ cOpies of the O.A, to Respondents and free
copies of the order be handed over to the

‘ learned counsel for the parties,




